121 W ritten Answers

hawve been lying vacant in the office of
District and Session Judge, Delhi since
long;

(bV whelher it is also a fact that selec-
tion formalitie; of the eligible candidates
whn were sponsored by the Employment
Exchanges have since been <ompleted;
and !

(¢) if so, Yy when offer of appointment
will be issued to the selected candidates?

“HE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAT): (a) to (c) 85 posts each
of Ahlmads, Assistant Ahlmads and Copyi-
sts were anctioned by the Government
in September, 1990, These 255 posts were
notified by the office of the District and
Sessions Judgz. Delhj to the Employmant
Exchange for sponsoring names. There-
after a written lest wag held for the
candidates sponsored by the Employ-
ment Exchange and, a typing test
was later  held on 26.4.92 for  those
who pisied the written test. Offer of
appo atmnw will be issued to the selected
candidates as soon as the results are fina-
lised' and other formalities are complefed.
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Welfore Scheme in Rural Areag for the
Urban Poor

1836. 'HRI GHUFRAN AZAM: Will
he Minister of PLANNING AND PRO-
GRAMME TMPLEMENTATION be ple-
asad to state:

(2) whether it 1s a fact that a large
number of Ministries have their separate
eprogrammes for funding of  voluntary
agencies engaged in implementation  of
welfare schemes in rural areas and for
the arban poor; and

(b) if so, the details of the amount
spent by each Ministry during the last
three years through voluntary agencies
and the criteria laid down therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MIN-
ISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES (SHRI SUKH RAM):
(a) Yes, Sir.

(b) Details are being collected and will
be laid on the Table of the House.

Arczs covered hy Infegrated Rural Energy
Planning

1837. SHRIMATI KAMLA  SINHA:
Will the Minister of PLANNING
AND PROGRAMME IMPLEMEN-

TATION be pleased to state the
deatils of aresas which are covered
by the Integrated Rural Energy Plan-
ning and what further extension of this
programme are intended by Government
in the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND

[ RAJYA SABHA ]
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MINISTER OF STATE IN THE MINIS-
TRY OF NON-CONVENTIONAL ENER._
GY SOURCES (SHRI SUKH RAM); The
Integrated Rural Energy Plannng Pro-
gramme is being taken up in selected blow
cks in all States and UTs except Chan«
digarh. Up to 1991-92, 252 blocks have
been covered under this programme. The
Statewise break up of the blocks covered
under the programme is given in the at-
tached statement. (See below) The Prog-
ramme involved setting up of project cells
in the selected blocks which would pre-
pare and monitor the implementation of
the block level IREP Projects. It is pro-
posed to extend the programme at the
rate of about 100 blocks a year in the
8th Plan. The details of the programme
in the 8th Plan are being worked out.

Statement

Statewise break up of the Blocks covered
under IREP Programme

No. of

IREP Blocks

Name of S[ate]UTS_

NP U BN N WA A

Andhra Pradesh 8
' (Mandals)

Arunachal Pradesh 4

Assam . 10

Bihar 7

Goa - 4

Gujarat 15

Haryana 14

Himachal Pradesh 17

Jammu & Kashmip 5

Karnataka : 9

Kerzla 3

Madhya Pradesh 21

Maharashtra 13

Manipur !

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu 1

Tripura

Uttar Pradesh . 4

West Bengal

(i) ToraL State: 239




